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O R D E R 

 

Per Narendra Kumar Billaiya, A.M.: 

This appeal by the assessee is preferred against the order 

dated 19/06/2024 by NFAC Delhi pertaining to A.Y.2016-17. 
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2. Before us, the counsel stated that this being a duplicate 

appeal, the assessee wants to withdraw it. Therefore, the appeal 

is dismissed as withdrawn. 

3. In the result, the appeal is dismissed. 

Order pronounced in the open court on   27.11.2024.                    
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